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the next three years, we want to in-
crease the exports to Czechoslovakia
from the present Rs. 17 crores to
Rs, 25 crores.

Shri D. C. Sharma: May I know
whether Government are aware of the
fact that Indian saris and Indian
.picturesque turbans are very much in
-demand in the West, and if so, whether
anything is going to be done to popu-
larise the different kinds of saris and
picturesque turbans? May 1 also
know what items are included in
.cosmetica?

Mr. Speaker: He wants to  know

whether saris and cosmetics are also

included in the exhibits?

Shri Manubhai Shah: It is a sugges-
tion for action.

Dr, Ranen Sen: Indian handicrafts
.are very much appreciated abroad.
But in the statement I find no men-
tion of Indian handicrafts having
been taken there for display. May I
know the reason for the same?

Mr. Speaker: The hon, Minister has
said that this exhibition is mainly for
engineering goods.

Dr. Ranen Sen: But in the national
pevilion, so many things are there.

Shri Manubhal Shah: I have already
said that it is mostly for engineering
goods.

Shri P. K Deo: From my ex-
perience in the international fair at
Lagos a couple of years back, I found
that except for a few pamphlets and a
few handicraft goods, there was no
display of our heavy machinery, even
though there was great scope for their
export to that country. We are given
to understand that the Indian menu-
facturers do not part with their manu-
factured machines unless they are
paid for in advance.

Mr. Speaker: He need not ask about
‘whatever he knows, He might ask
‘for information sbout what he do
«aot know,
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Shri P. K. Deo: May I know
whether it is a fact that all those
finished products which go to the
various international fairs under the
auspices of the Government are given
free by the manufacturers or they
insist that those products should be
purchased by Gover t and then
sent outside for display?

Shri Manubhai S8hah: This depends
on the conventions of different coun-
tries. I shall give two or three exam-
ples for the information of the hon.
Member. In the East European coun-
tries, for instance, the general under-
standing is that whatever is displaEd

is sold. But that is not so in e
West European countries or in the
U.S.A. So, no conditions can be im-
posed by us. We are only a parti-
cipating country. It is not always pos-
sible to ensure the sale; the exporter
from here who wants the item to be
sold will have to take the risk. The
goods are taken by the exporter on
bhis own account, and if he sells he re-
covers the money. if he does not gell,
the goods come back. But, usually,
our experience is that most of the
goods are sold out even in the West
Furopean countries.

Shri P, K. Deo:
different. . .

My question was

Mr. Speaker: 1f after such a long
auestion and such a long answer, both
the Member and the Minister have not
understood each other, I cannot help.
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Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Starred Question No.
691 on the 20th March, 1964 and state:

(a) whether the recommendations
ct the Swaminathan Committee re-
garding the TIndustries Development
procedures have been accepted by
Government; and

(b) if so, the steps taken to imple-
ment those recommendations?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir. The
recommendations have been accepted
in principle,

(b) A statement is laid on the Table
of the House, [Placed in Library.
See No. LT-3089/64].
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Shri Bibudhendra Misra: The state-
ment has been laid on the Table.

Mr, Speaker: Have any steps been
taken to secure the foreign exchange?

Shri Bibudhendra Misra: It is there
already in the stitement how foreign
excbange allocation is to be made to
key industries. Key industries are
given sufficient importance,
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Shri Bibudbendra Misra: Key in-
dustries are mentioned in the report
itself.

The Minister of Industry and Sup-
piy (Shri Dasappa): May ! add trat
this primarily corcerns itself with pro-
cedures and not allocations at all?
The latter is dependent on the avail-
obility of foreign exchange. 1f it is
available in plenty, it is processed
earlier; if it is not enough, it will de-
pend on examination. We have sepo-
rated the key industries from the nen-
key industries. So far as key indus-
tries are concerned, two things are
observed. Onme is to clear them as
early as as possible, if possible within
a moenth. The second thing is to en-
sure foreign exchange as far as possi-

le. To that extent, the key indus-
iries are protected.
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Shtli Dasappa: The Swaminathan
Coromittee has considered averything.
What I have laid down is the essence
of the material that they have gct
Those are the recommendations.

Suri Kapur Singh: In the written:
statement on the right-hand column,
against item 3, we are informed that a
separate section called ‘Coordinatior
& Licensing Progress Section’ has
been created and is functioning since-
Februery 1964. As a matter of practl-
cal interest. I would like to know
where is it that one has to go for re-

dressal of grievances against this
section.
Shri Damppa; Here. This is e

forum in which you can do it.
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Shri Kapur Singh: Can I raise a
particular matter on the floor of the
House?

Mr. Speaker: The Minister wants
the Member to see him in that con-
nection.

Dr. L. M, Singhvi: Have Govern-
ment decided up on the time schedule
for the reconstitution of this Com-
mittee which was suggested by the
Swaminathan Committtee with the
same personnel, and is there any pro-
posal of Government to establish a
committee on industries development
procedures on a permanent footing to
review procedures, their ramifications
.and their development?

Shri Bibudhendra Misra: The re-
«commendation of the Committee is
that every year a committee should
be appointed to review. The report
was accepted on 10-6-64. Therefore,
we propose to appoint a committee
.after one year.

Dr. L. M, Singhvi:
have passed already.

Shri S, M. Banerjee: It appears
from the statement that a section
<Alleq Co-ordination and Licensing
Progress Section has been ‘formed. I
want to know whether the Swami-
nathan Committee also considered the
scandalous affair in the granting of
licences in the particular department,
and whether the same person who is
‘Secretary of the Department should
remain chairman of the Licensing
Committee. If this was considered,
what is the outcome of it? What is the
reaction of Government?

Shri Dasappa: We have had no evi-
-dence of any such scandalous situation
4o which he relers. I wish he had
avoided that expression.

Shri 5. M. Banerjee: I want to
avoid it. But he is avoiding the
answer to the second part of the ques-
tion.

Mr. Speaker: If both had come to
grips with the actual point, this could
thave been avoided.

Several months
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Shri S. M, Banerjee: I want to know
whether the Secretary of the Depart-
ment is also the Chairman of the
Licensing Committee. He is the chair-
man of another committee. I would
like to know why this particular
gentleman has been given 'all these
portfolios, anq whether the Swamina-
than Committee recommended against
this and in favour of the geparation of
these two things.

Shri Dasappa; That is too vague a
question—some Secretary somewhere
being a Chairman of one committee
and chairman of another. I cannot
locate that Secretary.

Mr, Speaker: The Secrelary is the
Chairman of more than one commit-
tee, and his objection is how he can
discharge his functions everywhere so
satisfactorily. Then he says that the
Swaminathan Committee has recom-
mended against this procedure, and
{that has not been given due attention.

Shri S. M, Banerjee: Item No. 3.

Shri Dasappa: I cannot locate that
particular instance where a Secretary
is a2 member of so many committees.
Let my friend only tell me who it is,
and I will be able to look into it.

Shri S, M. Banerjee: Mr. Ranga-
nathan was the Secretary of the De-

partment and also Chairman of the

Licensing Committee. I want to
know. . .
Mr. Speaker: Order, order, Shri
Deshmukh.

Shri Shivajl Rao S. Deshmukh: It
has been widely reported in _the
press that in the case of some indus-
trial applications, the weight of the
forms required to be appended is to
the extent of two maunds. What, ac-
cording - to Government’s estimate,
would be the weight of the papers
according to the committee’s report,
and what industry does Gov t
propose to set up to meet the require-
ments?
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Shri Bibudhendra Misra: A simple
procedure for the licence form is
.appended to the Swaminathan Com-
mittee’s report, and if the hon, Mem-

‘ber sees the report, he can immediate-

ly understand what it would be like.

Shri Rameshwar Tantia: May 1
know whether .something has been
mentioned in the report regarding our
high cost of production, which will
be increased by the Bonus Commis-
slon’s report if it is implemented; if
-80, what steps Government are taking
to see that the cost of production is
‘brought down?

Shri Dasappa: I am sorry this ques-
“tion does not arise.
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Shrimati Savitrl Nigam: It has been
mwéntioned that import licence for
spare parts should be given very
quickly. I would like to know how
many applications for the import of
spare parts have been received and

‘how many have been disposed of in
the last two months.

Shri Dasappa: That is a matter
which requires going into. 1 cannot
Shave all the figures here.
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Shri Dasappa: There is no such at-
tempt to keep back any of the recom-
riendations unanswered. We have ac-
cepted the whole thing in principle,
and whatever was relevant, was im-
portant, was deserving of the consi-
deration of the House, we have
answered. Otherwise, the whole re-
port is there, and it can be referred
to by the hon, Member.

Shri Daji: I draw aftenflon to item
No. 1 mentioned here. The complaint
previously was that before a licence
could be issued, there were 76 steps
to be covered. Item No. 2 says they
have been reduced. I want.to know
how many steps remain. You have
also mentioned that a time schedule
has been laid down. What is the time
schedule laid down?

Shrl Dasappa: 1 have already said
that so far as the key industries are
concerned, the time schedule is one
month. In the case of others, it is
threc months. We are trying our best
to sce that the time schedule is
adhered t0. As regards the number of
forms being 76 and so on, may I say
that the recommendations include
introduction of simplified forms of
application for industrial licences, im-
port of capital goods and so on. All
these are there.

Shri Sham Lal Saraf: The Commit-
tee having taken note of the non-
availability, to a certain extent, of
raw materials, both indigenous and
imported, particularly in the engineer-
ing industry, may I know what steps
have since been ‘taken firstly, {0 en-
sure the continuous supply of raw
‘materials, and secondly to do away
with this system of -mal-distribution
in certain cases?

Shi Dasappa: What we do is this.
We get into touch with all the Minis-
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tries concened. Along with the licence
application, we get to know what are
the things to be imported, what is the
amount of foreign exchange that is
to ke found, etc. All these are tried

¢ to be cleared simul‘aneously so that
the long process which was needed
earlier is obviated.

Automobile Industry

+
( Dr. L. M. Singhvi:
122 ‘I‘ Shri P. K. Deo:
‘Y Shri P, C. Borooah:
| Shri Ramanathan Chettiar:

Will the Minister of Industry and
Supply be pleased to refer to the reply
given to Starred Question No. 54 on
the 29th May, 1964 and state:

(a) the response from automobile
industry for pooling capacity for effi-
cient and cheap production; and

(b) the Government's reaction
thereto and plan in this connection?

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T. N. Singh): (a) and (b).
The proposals of the three manufac-
turers of passenger cars in response
to certain suggestions for rationalisa-
tion and economic production have
been received and are, at present,
under examination. Primg facie,
their response is not very encouraging.

Dr. L. M. Singhvi: We would like
the Minister to tell us as to what has
happened to the small car project?
Has it been finally abandoned or it
will continue to be revived seasonally
and sporadically?

Shri T. N. Singh: The question here
related to the three car manufac-
turers and a particular enquiry relat-
ing to them. That has been dealt
with in the answer.

Dr, L. M. Singhvi: Sir, you will
recall that while Mr. Subr i
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creating a single car for being used
in the country as a whole,

Mr. Speaker: He says that he could
not answer;  he may put the second

* question.

Dr. L. M. Singhvi: How long would
it take to finalise consideration of the
various proposals regarding the pool-
ing of the existing capacity for auto-
mobile manufacture in this country
and may I know whether it is pro-
posed to extend any further the
import licence facilities in respect of
the credit that has been extended by
foreign firms to certain manufactur-
ing firms in this country?

Shri T. N. Singh: In regard to the
finalisation of the recommendations of
the various concerns, I may take the
House into confidence fully. Two
alternatives were placed before the
manufacturers. One was that the
existing car manufacturing facilities
may be integrated into a common unit
to produce one, or at the most two:
makes, of cars making rational use
of the existing facilities. The res-
ponse to this was very discouraging
and none of them seemed to be pre-
pared for this. The second alternu-
tive was one of the existing manufac-
tures may be selected on a competi-
tive basis with reference to certain
factors. The answer in regard to this
was also unsatisfactory. As a matter
of fact each one of them tried to put
up another car, a fourth car as a suB—-
stitute over that. Therefore, the ans-
wers were on the whole very un-
satisfactory......

Dr. L. M. Singhvi: This is the ans-
wer to my first question.

Shri T. N. Singh: I may add, Sir,
that since 1 came into this charge I
‘lave been trying to study this pro-
blem in some detail and I assure the
House that as soon as I am in a posi-
tion to do so, I will meke a full

answered this question earlier he had
clearly allowed it to be related to the
small car project because, after all,
pooling of all the existing capacities
in the country was for the purpose of

Shri °P. K. Dee: So long as the
wretched ambassador cars could be
40ld at Rs. 18,000 it is obvious that
the response . . . (Interruptions).





